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e In The Central Administrative Tribunal
Calcutta Bench
UA No.657 of 1996
Present 3 ‘ton'bla M. S. Bisyas, Administrative Memberp
Hn'ble Mr. Neo Prusty, Judicial Member
Amal Kumar Thakur and 116 cthers all
Khalasi Helper, E.Rly, under the
Respondent No«2 as naned in Apnexure
Af1 to this application with detasilad
particulars.
sessApplicants
- Versus=
1) Union of India, through the Gensral
Manager, E.Rly., Calcutta.
2) The Divisional Rly. Manager, E.Rly.,
]‘”]aldiie
i‘ i eresfBspoNdants

For the Applicants ¢ Mrs. B. Mondal, Counsel

For the Respondents: Mr. P, Ke Arora, Councel

ODate of Urder : 09-07-2002
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The applicants have filed the Present applicaticn with the

Following prayer &

"The applicants pPray for a direction wpon the
respondents to absorm the apolicznts in Skilled

GroIIl which was the condition of their agore

g
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ticeshio cancelling the order in Annexure-A hersin
directing them to be absorbad as Khalasi Helper
when similarly placed persons and emplo yeas of
the sane catsgory of Appranticeship had been sb-
scrbed as Skilled Gr.III following the ratio of

- the Judgement in 0.S5. Nakara's case repor ted

in
AIR 1983 SC 130 (a fullbench judgemant) and such
/;/;//- benef it be extended From the earlier date, yhen.
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vacancies were there and are thers by disclosing
the vacancies in Skilled GreIIIl fFrom the time the
applicants completsd their treining as such and

cthers were zbsorbede.

2. The respondents have Filed their reply to the U,A. ‘However,
during the course of hearing the Ld. Counsel for the applicants
subnite that if the matter is dispused of yith the lsave to the
applicants for making detailed representsti-n, and the sams is
considered end disposed of by the authori ties in accordance with
the lay then the purposs cf the applicants shall better be servede.
Mr. Arora, iLd. Counsel for the respondecnts submitted that he has no

objection if the matter is dispused of with such a directione.

3 In viey of the above submissicns made by Ld. Counsels for
both the partiss, we are mot inclined to say anything on merits of

the case.

4. The UesA. is disposed of grating libérty to the applicants

to make a deta2iled representaticn to the respondent No.2 within a
period of one month from to-day and in csse such a representation

is filed by the applicants within the stipulated paricd, ths T&Ss00 N=
dent No.2 is directed to consider the same in accordance with lay
and dispose of th? said representation by a reasoned/speaking order
within a periodi&hrea mo nths thereeaf ter and comnunicate the same to
the applicznt Noels In case the relisf claimed by the applicants

in their representatisn is ellowed by the authoritiss/ respondent Noe2,
then we further direct that the same shall be implemented by the
authorities within three mcnths thereaf ter. With the sbove cbsorya-
tions/directions the U,A. is dispesaed of s Howyswer, there shall be

no order as to costse
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